
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED IⅥINUTES OF THE NORMS COMMITTEE― II ⅣIEETING NO.13/81
SCHEDULED ON 06。 10.2015

PIcase Note

(1)  For information of exportcrs,Norms Committec― H handles all cases pertaining to

nxation/ratiflcation of norms for Export Products faHing under ITC(HS)Chapter 72 to

76,78 to 80,85.Corrlrnunications in respect of cases/pertaining to NC― ll rnay be sent to

emJl address:nc2.dg貴の nic.in

(li) In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Deflciencies received frorn the concerned Technical Authority. Wherevcr

applicable,a scanncd copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concerncd flrm/company may go through the same and

rcspond accordingly.

(lii) Similarly,a scanned copy of the blank Standard Deflciency Format,which may ind a
reference in NC dccisions,has also been attached in the end.This rnay also be referred to

by the conccrned flrrn/company and may bc respondcd accordingly.

(市) The NOrms Committce has takcn decision only whh respect to technical aspect/wastage
norrllso While rcdcenling the applications, RAs should check that the applicant has

fulfllled aH requircments as prescribed  in policy/proccdure including thosc in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,20H,Policy Circular
No.14(RE…2012/2009-14,  datcd  4th  February,  2013  and  O.M.  No.
01/92/180/Misc./AM.13/PC― V1/10 datcd 15.04.2014 or any other provisions under

FTP/HBP for EODC.

′
「 he Meeting No. 13/81 datcd 06.10.2015 ofNorms Cornrnittcc―

II for thc year 2015-16

、vas held on 06.10.2015 under the Chairrnanship of Shri Jaikant Singh, Additional E)irector

General of Foreign Trade to consider the following applications for ratiflcation of norrns in

respect of advance authorizations under Duty Exemption Scheme(Chapter¨ 4)of Foreign Trade

Policy 2015‐ 20.The following rnembers were present in the rneeting:―

SIo No. Name & Designation Department

l
DIPP

2. DHI

3. Shri K.S.Sodhi,Asstt.Director(ME) MSME

4. Shri S.K. Bhatnagar, Deputy Industrial Adviser MoS

5. Shri Pradyumna Sahu, FTDO DGFT
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Shri S.K.」 ain,D.0.

Shri Gajraj Singh, Sr. D.O.
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Meet No/Date:13/8ト

Decision : NC observed that the case has been referred to MoS. thcNC dccidcd to wait for

case stands deferred to I7.IL20I5.

Party Name:F AIZ &. CO.Casc No.:8/10/81-ALC2/2015

ALC2/2015
06.10.2015

Case No。 :2/11/81-ALC2/2011

l           p6.10.2015     1      1
1RLA File             iLic.No/Date:2510003250 1Defer

00071/AM12/    .:25/24/040/00005/AM12/    125.05.201l         Date:17.H.20151

:NC observed that thc reply of the flrm has been referred to DeitY for comments.

C decided to wait for the comments and defer the case.

Casc No。 :8/17/81-ALC2/2012  Party Name:GRAVITA INDIA Mcct No/Datel1 3/8ト

LTD,                 ALC2/2015
0610.2015

case stands deferred to 17.1 1.2015.

HQ File

:01/81/050/00337/AM13/       :1
RLA File
:13/24/040/00030/AM13/

4

decided to wait for the comments and defer the case.

case stands deferred to 17 .l 1.2015.

RLA File
:13/24/040/00003/AM14/

Lic.No/Date:1310042835
130.04.2013

Case No.:52/10/81-ALC2/2014 Party Name:GRAVITA INDIA  Mcct No/Datc:13/81‐     Approvcd
LTD,                 ALC2/2015

06 102015

RLA File

つ
４

HQ File

:01/81/050/00229/AM16/       :03/85/040/00180/AM08/       31082007 Datc:17.11.2015

Decision : NC observed that the case has been referred to MSME. NC decided to wait for the
comments of MSME.

;Status: Deferred

, Defer
Date: l7.l I .2015

The casc stands deferred t0 17.H.2015。

iCase No.:8/10ノ 81‐ALC2/2014 1Party Name:VEM Meet No/Date: l3l8 l- Status:Defe rred

Defcr

Date:17.112015

for comments.



Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No.30(l2lyl5-ME dated 09.09.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:13/13/81-ALC2/2015 ‐Party Name:RAHEE TRACK
TECHNOLOGIES PRIVATE
LIMITED,

HQ Filc               RLA File
:01/81/050/00246/AM16/      102/24/040/00016/AM14/

IDecision:NC observed that the case has bccn referred

comments of DIPP.

The case stands defelTed to 17.11.2015.

ICase No.:4/4/81-ALC2/2014  Party Namc:M/S ATOZ
EXPORTS,

IMcct No/Datc:13/81‐      IStatus:Deferred

,ALC2/2015          1
106.10.2015             1

Lic.No/Date:2910022290 1Defer
IDate:17.11.2015

clanfy regarding Value

thcm is still awaited.NC

Meet No/Date:13/8ト

ALC2/2015
06.10.2015

Lic.No/Date:0210190281

31.05.2013

to DIPP.NC decidcd

Status:Deferred l

lDcfer     `
IDate:17.11.2015

to wait fbr thel

HQ Filc

:01/81/050/00141/AM15/

RLA File

:29/21/040/00006/AM14/ 14.08.2013

Decision :NC observed that RA, Moradabad was requested to

Addition on the subject AA is less than l5%. The clarification from

decided to send a reminder to RA to expedite the clarification.

The case stands deferred to l7.l 1.2015.

HQ Filc

:01/81/050/00279/AM15/

HQ Filc

:01/81/050/00382/AM14/

Dccision:NC decided
writtcn conlincnts of

enclosed).

Case No.:22/10/81¨ ALC2/2014 Party Name:TOSHIBA JSW   Meet No/Date:13/8卜     Status:Deferred

TURBINE AND GENERATOR‐ ALC2/2015
PRIVATE LIMITED       06.102015          1

RLA FHe
:04/21/040/00423/AⅣ l14/

Lic.No/Date:0410153542 1Defer
24.12.2013 Datc:1711.2015

Decision : NC observed that the reply from the company to DGFT's letter dated 5.8.2015 and

2l .08.2015 is still awaited. NC decided to wait for the reply of the company.

The case stands deferred to 06.10.2015.

Case No.:2/22/81-ALC2/2013  Party Name:GRAVITA INDIA IMcet No/Datc:13/81¨    iStatus:Deferred

LTD.,                IALC2/2015         1
06.10.2015             ‐

RLA Filc             Lic.No/Date:1310045543 1Defer
:13/24/040/00042/AM14/       30.12 2013             1Date:17.11.2015

to send a letter to flrrn to subnlit the fo1lowing information as per

MSME vide UoO.No.30(139)/15¨ ME dated 21/09/2015(copy



case stands deferred t0 17.II.2015。

Case No.:10/4/81-ALC2/2014

HQ Filc

:01/81/050/00147/AM15/
RLA FHe              lLiも :ヽも/b左8:lbi604`466 1D8fei
:13/24/040/00o57/AM14/    119.o3.2014         1Date:17.H.2015

:NC decided to send a letter to firm
MSME vide U.O. No.comments of

).

case stands deferred to 17.l 1.2015.

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NCdecided to wait for the comments and defer the case.

case stands deferred to 17.l 1.2015.

Case No.:30/1o/81-ALC2/2014 Party Namc:CoLORPIン
AST   Mcet No/Datc:13/8卜     status:Defc・ rrcdSYSTEMS PvT LTD       ALC2/2015

06102015
HQ Fi:c              ‐RLA File             Lic.No/Date:0516」

8うなζな 158feF
i3:01/81/050/00287/AM15/   1:o5/23/040/Oo159/AM15/    122.07.2014        1Date:17.H.2015‐
n^^:1111 く:ス  t   ti  :IWl(了桜『亀ぶ
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:Nё ttcttedilir糧 llments Of c&Pc.

case stands deferred to l7.l I .2015.

乏/

Case No。 :57/10/81-ALC2/2014 Party Namc:HINDALCO

INDUSTRIES LIMITED

HQ Filc              RLA Filc

ll :01/81/050/00314/AN415/      :34/24/040/Ooo58/AM15/

IMcct No/Date:13/81-

:ALC2/2015
06.10.2015

Status: Deferred

Decision : NC observed that the case has been referred to Mincs.
comments of Mines.

The case stands deferred Lo 17.l 1.2015.

Lic.No/Date:3410040236 1Defer
10.06.2014

IMcet No/Date:13/81-

IALC2/2015
106.lo.2015

Status: Deferred

IDate:17.11.2015

NC decided tO wait fOrthe



Case No.:39/13/81‐ ALC2/2014 Party Name:TOSHIBA JSW   Meet No/Date:13/81‐
POWER SYSTEMS PRIVATE IALC2/2015
LIMITED 06.10.2015

HQ File

:01/81/050/00455/AM15/

Lic.No/Date:0410159061  Dcfer

Status: Deferred

RLA File

:04/24/040/00090/AM15/ 22072014
l4 Decision : NC noted that DHI Deficiency letter was issued to the

followed by reminder on 23.09.2015. Reply of the company is still
wait for the reply of the company.

The case stands deferrcd to 17.11.2015.

Case No.:25/13/81-ALC2/2014 Party Name:JUPITER SOLAR
POWER LIMITED

Datc:17.11.2015

company on 20.08.2015

awaited.NC decided to

Meet No/Date:13/8ト
IALC2/2015
‐
06.10.2015

Lic.No/Datc:0210204856

25.08.2014

to MNREo NC decidcd

Status: Deferred

Defer
Date: l7.l I .2015

to wait for the

HQ File RLA File

15 :01/81/050/00441/Aヽ
415/      :02/24/040/00090/AN415/

Decision:NC observed that the casc has been referred

comments of MNRE.

Casc No.:16/13/81-ALC2/2014 Party Namc:TD POヽ VER
SYSTEMS LTD

Case No.:10/13/81-ALC2/2014 Party Name:HAVELLS
LTD.

RLA FHc              .Lic.No/Date:0510391348
:05/23/040/00284/AM15/ 2509.2014

HQ Filc RLA Filc Lic.No/Datc:0710106746

:01/81i050/004321AM151 :0712410401002341AM151 24.09.2014

16 Decision : NC noted that DHI Deficiency letter was issued to the company

followed by reminder on 23.09.2015. Reply of the company is still awaited.

wait for the reply of the company.

The case stands deferred lo 17.l 1.2015.

Meet No/Datc:i3/8卜     Status:Deferred

ALC2/2015
0610.2015

Dcfer

Date11 7.11.2015

on 20.08.2015

NC decided to

INDIA Mcct No/Date:13/81‐    Status:Deferred
ALC2/2015
06.10.2015

|

囲 I瓦i:HQ Filc

:01/81/050/00426/AM15/

18 Case No.:5/13/81-ALC2/2014

Decision : NC observed that the reply of the firm is being referred to DIPP for comments' NC

decided to wait for the comments and defer the case.

The case stands deferred to I 7. I I .20 I 5 .

Party NamciFCI OEN
ICONNECTORS LIMITED



‐HQ File

:01/81/050/00421/ANl15/
RLA File

:10/24/040/00058/AM15/

0610.2015

1Lic.No/Date:1010058810  Defer

26.09.2014 Date:17.112015

DeitY Deficiency letter was issued to the firm on 28.09.2015. As
has been received, NC decided to send a reminder to the firm to

Decision : NC noted that
no reply from the firm
expedite reply.

, The case stands deferred to 17.1 L2015.

Case No.:7/l 6l8l-ALC2l20l4 Party Name:LM wlND powER Meet No/Date: l3lg l-I 
BLADES (INDIA) pvr. LTD ALC2/2015

| IHQ File RLA File

:07/24/040/00259/AM15/19

HQ Filc               RLA Filc
:01/81/050/00529/Aヽ 415/       :31/83/040/00165//ヽM15/

HQ File               RLA File
101/81/050/00530/AM15/       :24/24/040/00015/AM15/

22 Case No.:21/1/81‐ ALC2/2015 Party NamciCROMPToN

6

:01/81/050/00532/AM15/

Decision : NC observed that the reply of the firm has been referred to c&pc
NC decided to wait for the comments and defer the case.

The case stands deferred to 17.l I .2015.

Case No.:4/16/81-ALC2/2014  Party Name:QUALITY POWER ‐Meet No/Dttc:13/81-    Reiected
ELECTRICAL EQUIPMENTS ‐ALC2/2015          1
PVT.LTD               .o6.10.2015

.0610.2015

1Lic.No/Date:0710106893

128.10.2014

Mcct No/Date:13/81‐

Status:Deた rred

Defer

Date:17H.2015

for comments.

26 Decision: NC noted that firm has not replied to DHI D/L dated 03.07.2015 and reminder
ldated 21.08.2015.Since nO reply was rece市 ed brln frm despite repeated reminders,the

committee decided to raect the case wtth directiOn to■ rm to pay custOm duty&applicable

linterest for EODC.

今ヽP,γ l,卜,SYlll11,991,,9Y911111 19tiOn a999rdⅢ glγ .

ёム品 8ヽ::ζ′iと/8i:ALと ,/2014  Pattyヽ a轟も:ROLLWELi
FORGE PVT.LTD.

Lic.No/Date:3110065052
12.11.2014

.Meet No/Date:13/81-   Reiected
ALC2/2015
106.10.2015

Lic.No/Date:2410041622
12.11.2014

21 Decision : NC noted that firm has not replied to DIPP D/L dated 03.07.2015 and reminder
dated 2l'08.2015. Since no reply was received form firm despite repeated reminders, the
committee decided to reject the case with direction to firm to pay custom duty & applicable
interest for EODC.

RA may take suitable consequential action accordingly.

摯



HQ File

Case No.:17/1/81¨ ALC2/2015

HQ File

:01/81/050/00017/AM16/

23 Decision:NC decided to
lwritten commcnts of DHI

cnclosed).

GREAVES LIMITED,

RLA File

Party Name:TOSHIBA
TRANSMISS10N&

ALC2/2015
0610.2015

Lic No/Date:0310792364 Defer

‐ALC2/2015

:01/81/050/00021/AM16/ :03/94/040/00906/AM15/ 124.12.2014 Date:1711.2015

Decision :NC observed that DHI vide U.O. No.3(106)12015/TSW(B)/335 dated 23.09.2015
has proposed to grant Personal Hearing (PH) to the company to explain their case. NC
decided to grant PH to the company on 17.11.2015.

The case stands deferred to l7.l I .2015.

DISTRIBUT10N SYSTEMS   06.10.2015          ‐

RLA File               Lic.No/Date:0910061535  Defer
:09/24/040/00515/AM15/ 16.01.2015 Datc:17.112015

send a letter to firm to subm.it the following information as per

vide U.O. No. 3(124)12015/T5W(By3l9 dated 09/0912015 (copy

The case stands deferred to l7.l1.2015.

Casc No.:74/1/81-ALC2/2015  Party Name:MANLY SILICON
STEEL PRIVATE LIMITED

IMcet No/Date:13/8卜    R● ected
iALC2/2015

,06.10.2015

Lic.No/Date:0710107472

120.01.2015              ‐
HQ File

:01/81/050/00677/AM15/

IRLA File

:07/24/040/00376/AM15/

24 Decision : NC noted that firm has not replied to DHI D/L dated 03.07.2015 and reminder

dated 21.08.2015. Since no reply was received form firm despite repeated reminders, the

committee decided to reject the case with direction to firm to pay custom duty & applicable

interest for EODC.

RA may take suitable consequential action accordingly.

LTD ALC2/2015

HQ Filc

:01/81/050/00023/ANl16/

25 Decision : NC observed that the comments furnished by C&PC was referred back to them for

re-examination. NC noted that C&PC has not returned the revised comments. NC decided to

wait for the comments of C&PC.

The case stands deferred to 17.1 I .2015.

0610.2015

RLA F‖ c                Lic.No/Date:0310793133  Defer
:03/94/040/00977/AM15/       20 01 2015              Date:17.112015

Mcct No/Datc:13/81- Status: Deferred



，
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Case No。 :16/1/81-ALC2/2015 Party Namc:TOSHIBA      Mect No/Datcl1 3/81-    status:Defcrrcd
TRANSMISSION&        ALC2/2015
DISTRIBUT10N SYSTEMS   06 10.2015

HQ Filc             RLA File             ‐Lic No/Date:0910061590 Dcfcr
26 :01/81/050/00016/AM16/      :09/24/040/00617/AM15/       04.02 2015              Date:17.112015

ion : NC observed that the case has been referred to DHI. NC decided to wait for the
of DHI.

case stands deferred to 17.l 1.2015.

decided to wait for the comments and defer the case.

case stands deferred to 17 .l I .2015.

Case No。 :6/1/81-ALC2/2015  Party Namc:LAXN/11        Mcct No/Datc:13/8卜     status:Deferred
ELECTRONICS MOULDS&  ALC2/2015
PRECIS10N ENGG P LTD.  06.102015

HQ Filc              RLA Filc Lic No/Date:0710107598  Dcfcr
:01/81/050/00006/AM16/      :o7/24/040/00402/AM15/       1l o2.2015              Date:1711.2015

ision : NC observed that the reply of the firm has been relerred to Deity for comments.
decided to wait for the comments and defer the case.

case stands deferred to 17.l 1.2015.

:NC observed thatthe reply ofthe flrm has been referred to DHI fOr cOmments.NC

to wait for the comments and defer the case.

case stands deferred to 17 .l I .2015.
」

30

ICase No.:15/1/81‐ ALC2/2015

:Mcet No/Date:13/8ト

:ALC2/2015
106.10.2015

1Lic.No/Date:0510393095

Status:Deferred

Defer
Date:17.1 1 .201 5

for comments.

HQ File

Case No.:12/1/81‐ALC2/2015 Party Name:BINDAL
SMELTING PVT LTD

RLA File

'Mect No/Date:13/8ト Status: Deferred
TECHNOLOGIES PRIVATE  .ALC2/2015

ALC2/2015
0610.2015

乏レ



HQ IfilC RLA Fi!c Lic No/Datc:1010059021  Defer

:01/81/050/0001 5/AM l6l il0l24l040l00097lAM15l 13.02.2015

Decision :NC observed that DeitY vide their letter No.02.09.015 has

to depute their representative for technical discussion. NC decided
company to expedite the action.

The case stands deferred to 17 .l I .2015.

Case No。 :54/1/81¨ ALC2/2015 Party Name:LM WIND POWER.Mcet No/Date:13/81‐
BLADES(INDIA)PVTo LTD  ‐ALC2/2015

Datc:17.112015

rcqucstcd the company

send a rerninder to the

HQ Filc

106.10.2015

RLA File             lLic.No/Date:0710107626

Mect No/Date:13/8ト

・ALC2/2015
106.102015

1Lic No/Datc:0210205584

Status:Deferred

Status: Deferred

Defer
Date:17.11.2015

to wait for the

:01/81/050/00054/AM16/      :07/24/040/00392/AM15/      18.02 2015             1Date:17.11.2015

Decision:NC observed that the case has been referred to C&PC.NC decided to wait for the

comments of C&PC.

IThc casc stands deferred to 17.11.2015.

‐Casc No.:2/1/81¨ ALC2/2015  Party Name:JUPITER SOLAR
‐                    IPOWER LIMITED

IHQ File              ‐RLA Flle

32:01/81/050/00002(AM16/   1:02/24/919/90219/今
Ml,(    119。

92.7015

Decision:NC observed thatthe casc has been referred to MNRE.

comments of MNRE.

The case stands deferrcd to 17.11.2015.

Case No.:5/1/81-ALC2/2015  Party Name:CITY FORGING  Mcet No/Date:13/8卜     Status:Deferred

METAL ART WORKS      IALC2/2015
‐06.10.2015             1

NC decided

:01/81i050/00005i AM l6l :101241040100109/AM l51 23.02.201s

33 Decision : NC noted that MSME Deficiency letter was issued to the

followed by reminder on 23.09.2015. Reply of the company is still
wait for the reply of the company.

The case stands deferred to 17.11.2015.

HQ Fllc

34 He pit"
:0 1 /8 I /050/00033/AM I 6/

Decision : NC observed

RLA Filc

RLA Flle
:07/24/040/00447/AM15/

ILic.No/Datel1010059029 1Defer       l
Date:17.11.2015

company on 20.08.20151

awaited.NC decided tol

Case No。 :33/1/81‐ALC2/2015 Party Name:ABB INDIA
LIM lTED

Mcct No/Datc:13/8ト

,ALC2/2015
106.10.2015

1Lic No/Date:0710107778
‐10.03.2015

Status:Deferred '

'I

Defer
Date:17.11.2015

that the reply of the firm



HQ File

:01/81/050/00034/AM16/
RLA File

:06/24/040/00030/AM15/

ldecided tO wait for the comments and dcferthe case.

IThe case stands deferred to 17.11.2015.

ICase No.:34/1/81-ALC2/2015  Party Namc:KOTSONS
I                     IPVT.LTD.

.Mcet No/Date:13/8卜    Reiected
iALC2/2015         ‐

106.10.2015

1Lic.No/Date:0610038100  1
:25.03.2015              1

‐Mcet No/Date:13/81‐      status:Deferred
:ALC2/2015
106.10.2015             1

1Lic No/Date:0310795885 1 Dcfcr

35 Decision: NC noted that firm has not replied to DHI D/L dated 03.07.2015 and reminder
dated 21.08-2015. Since no reply was received form firm despite repeated reminders, the
committee decided to reject the case with direction to firm to pay custom duty & applicable
interest for EODC.

RA may take suitable consequential action accordingly.

136

Case No.:5/10/81-ALC2/2015 Party Namc:STERLITE
TECHNOLOGIES LTD.

2.

3.

HQ Filc RLA F‖ e
:01/81/050/00226/AM16/      :03/95/040/01090/AN415/ 13.05.2015 Date:17.ll.2015

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. l2ll 1112O15-TSW/36 dated 06.10.2015 as under:-

I. Detailed calculations fOr the requirement of each raw material,export product

wise supported by the Cross sectional diagram of export product.
Net weight per KM of each export product.
Material balancing viz. net content of each imported and indigenous input,
export product wise, per KM of export product.

4. Tabular statement giving total requirement of each raw material, export product
wise

The case stands deferred to 17.l 1.2015.

Case No.:31/l3l8l-ALC2120l5 Party Name:FLASH FORGE
PVT LTD

HQ Fllc             ‐RLA Filc
37 :01/81/050/00264/AM16/      lo3/94/040/00145/AM16/

Decision:NC observed thatthe casc has been referred

comments of MSME.

Mcct No/Datc:13/81-

ALC2/2015
06.10.2015

Lic.No/Date:0310796351

.01.06.2015

to MSME.NC dccided

Status:Deferred

Dcfer

Date:17112015

to、vait for thc

The case stands deferred to 17 .l I .2015.
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HQ Filc

38 :01/81/050/00223/AM16/

RLA File

:03/94/040/00094/AM16/

RLA File

:03/94/040/00152/AM16/

Lic No/Datc:0310796424  Defer

04062015

IMeet No/Datc:13/8ト

ALC2/2015
06.10.2015

04.06.2015

‐Meet No/Datc:13/81‐
‐ALC2/2015
06.10.2015

Status:Deferred

Date:17.112015

for comments.NCI

Date:17.11.2015

Status:Deferred

Defer
Date: I 7.1 I .201 5

to wait for the

Case No.:2/10/81¨ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Decision : NC observed that the reply of the firm is being referred to DIPP
decided to wait for the comments and defer the case.

The case stands deferred to l7.l I .201 5.

Case No.:6/10 l8l-ALC2l20l5 Party Name:GRAPHITE & Meet No/Date: l3l8 I - Status:Deferred
CARBON INDUSTRIES ALC2/2015

(INDlA)PRIVATE LTD.,    06.10.2015

Lic No/Datc:0310796420 Defcr

39 
Decision : NC noted that DIPP Deficiency letter was issued io the firm on 23.09.2015. As no

reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

The case stands deferred to 17 .l 1 .201 5.

HQ File

:01/81/050/00227/AM16/

HQ File

:01/81/050/00252/AM16/

Decision:NC observed
comments of DHI.

Casc No.:19/13/81-ALC2/2015 Party Name:TOSHIBA
TRANSMISS10N&
DISTRIBUT10N SYSTEMS

RLA F‖e               ‐Lic.No/Date:0910062140
:09/24/040/00111/AM16/      05.062015

that the casc has been referred to E)HI. NC dccided

HQ Filc               RLA File               Lic No/Date:0310796515
:01/81/050/00241/AM16/       :03/95/040/00100/A～116/       09.06.2015

Decision:NC dccidcd to ratify the norms of above AA on repeat basis as pcr wntten

comments of DIPP vide U.O.No.12/111/2014-TSW/41 dated 06.10.2015 as under:―

The case stands deferred to 17.11.2015.

ICasc No.:8/13/81¨ ALC2/2015  Party Name:MAYFAIR
INTERNAT10NAL

l. Description of export Product
and Cover AISI 201 material"

2. Words "of relevant thickness"
item.

Meet No/Date:13/81‐     ‐Approved
ALC2/2015
06.10.2015

may be kept as " Stainless Steel Assorted Bowls

description of import

as 1.075 Kgs./Kg.

41

" may be suffixed with the

3. Quantity of import item may be allowed as 107'5 MT
content in export items as claimed by the applicant.

11

40
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may take suitable consequential action accordingly.

Party Name:JUPITER SOLAR 
‐Mect No/Date:13/8ト

POWER LIMITED        ALC2/2015

Date:17.H.2015

Case No.:12/13/81-ALC2/2015

Case No.:6/13/81-ALC2/2015

Decision:NC decidcd tO ratify the nOrms Of above AA
on repeat basis as pcr 、vrittencomments Of DIPP vide U.o.No.12/111/2014-TSw/43 dated 06.10.2015 as undcr:―

1. Description of export product may be
and Covers AISI 410 material,,
Words "of relevant thickness ,, may be
item.

kept as "stainless Steel Assorted plates

suffixed with the description of import

250 MT as

Quantity of import item may be ailowed as il6.r5 MT as l.0r Kgs./Kg.content in export items on repeat basis.

may take suitable consequential action accordingly.

1・ Quantity Of impOrt item may be aHOwed as applied fOr
Kgs./Kg. cOntent in the export product.

45 case No.:27/13/81-ALC2/2015 Party Namc:IsovoLTA
Mcct No/1)atc:13/81-

Case No.:15/13/81‐ ALC2/2015

RA may take suitable cOnsequential actiOn accOrdingly.

12

Status: Deferred

NC decided tO wait forthe

Approved

Approved



(INDIA)PVT.LTD.

HQ File              lRLA Filc
:01/81/050/00260/AM16/      :03/94/040/00236/AM16/

Decision:NC observed that the case has been referred

comments of C&PC.

1｀ he case stands deferred to 17.ll.2015.

Case No.:1/13/81-ALC2/2015 Party Name:MAYFAIR
INTERNATIONAL

IALC2/2015
106.10.2015

1Lic.No/Date:0310796934
‐29.06.2015

to C&PC. NC decided

Defer
Date:17.11.2015

to wait for the

t{Q File
:0 I /8 1/050/002341 AMt 6l

Decision : NC decided
comments of DIPP vide

Case No.:14ll3l8l-ALC2tzOl5 Party Name:LEBRACS
RUBBER LININGS PRIVATE  ALC2/2015

IMcet No/Date:13/81-      IApproved
:ALC2/2015         1
106.10.2015              1

RLA File              .Lic.No/Date:0310797005
:03/95/040/00240/AM16/ 01072015

to ratify the norms of above AA on repcat basis as per written

U.Oo No.12/111/2014-TSW/46 dated 06.10.2015 as under:―

l. Description of export product may be kept as " Stainless Steel Assorted Bowls,

Plates and Covers AISI 201 material"
2. Words "of relevant thickness " may be suffixed with the description of import

item.
3. Quantity of import item may be allowed as 1 l5 MT as 1.075 Kgs./Kg. content in

export items as claimed by the applicant.

RA may take suitable consequential action accordingly.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

+z vide U.O. No. l2l1lll20l4-TSW/47 dated 06.10.2015 as under:-

l. Quantity of import item may be allowed as applied for i.e. 770 Meters on net to net

basis.

HQ File

:01/81/050/00247/AⅣ l16/

LIMITED

RLA Filc

:25/24/040/00002/AM16/

Meet No/Date:13/8ト Approved

106.10.2015

Lヽic.No/Date:2510004401

01.07.2015

Meet No/Date: I 3/8,l- Status:Deferred
ALC2/2015
06.10.2015

Lic.No/Datc:0810135589
01.07.2015

RA rnay take suitable consequential action accordingly.

‐Case No.:20/13/81¨ ALC2/2015‐ Party NameiSURAJ LIMITED

iHQ File              ‐RLA Filc
:01/81/050/00253/AM16/      :08/24/040/00098/AM16/

48

13
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Decision : NC observed that the case has been referred to DIPP. NC decided to wait lor the
of DIPP.

case stands deferred to 17.11.2015。

Party Namc:BAOSTEEL INDIA Meet No/Datc:13/81‐

Decision : NC observed that the case has been referred to MoS. NC decided to wait for the
comments of MoS.

case stands deferred to l7 .l I .201 5.

Case No.:26/13/81-A LC2/2015 Palty Namc:STERLITE

TECHNOLOGIES LTD

case stands deferred to 17 .l I .2015.

Case No。 :23/13/81-ALC2/2015

:01/81/050/00256/AM16/

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No. l2llll/2014-TSW49 dated 06.10.2015 as under:-

l. Words "other than rectangular/square shape & containing I50000 Kgs. of Coldr Rolled Stainless Steel NiJket Jl quatity " may b" J#;"d #ffi"):icription of
export product.

' 2. Words "of relevant grade & thickness" may be suffixed with the description of
import item and its quantity may be allowed as 195000 Kgs. as 1.30 Kgs.iKg.
content in the export products as per SION C_932.

:RA may take suitable consequential action accordingly.

Case No.:24/13/81‐ ALC2/2015

HQ Filc              RLA Filc

50 :01/81/050/00257/AM16/      :o3/94/040/00231/AM16/

Mcct No/Date:13/8ト

52 Case No.:9/13/81-ALC2/2015 Party Name:METAL

μ́〆

|

149

Mcct No/Datc:13/8ト Approvcd

Status:Deferred

Status: Deferred

IENTERPRISES PVT.LTD.   ALC2/2015
06.10.2015

14

IMeet No/Datc:13/81‐



「 HQ Filc:01/81/050/00242/AM16/

ヘ

:02/24/040/00060/AM16/      09.07.2015

: NC observed that the case has been referred to MSME. NC decided to wait for the

comments of MSME.

The case stands deferred to l7.l 1.2015.

Case No。 :2/13/81-ALC2/2015  Party Name:NICOMET
INDUSTRIES LTD.

vide U.O.No.30(148)/15-ME dated 06.10.2015(copy enc10sed).

may take suitable consequential action accordingly.

|

‐Case No。 :3/13/81‐ALC2/2015 IMcet No/Date:13/81‐

‐ALC2/2015
106.10.2015

Party NamclNICOMET
INDUSTRIES LTD.

may take suitable consequential action accordingly.

Mect No/Date:13/8ト

RA may take suitable consequential action accordingly.

Casc No.:4/13/81-ALC2/2015

Casc No.:5/13/81-ALC2/2015  Party Nanlc:NICOM ET
56                     1NDUSTRIES LTD

Mcct No/Datc:13/81-

ENGINEERING&       IALC2/2015
TREATMENT CO.PVT.LTD., 06.10.2015 1

Lic No/Datc:0210205966 ‐Defcr

Lic.No/Dtte:0310797385

20.07.2015

Approved

HQ Filc

:O1/81/050/00235/AM16/

RLA Filc
:03/95/040/00312/´ 、M16/

20.07.2015

Decision:NC dccided to ratify the norms of above AA as per wri■ en comments of MSME

vide U.Oo No.30(147)/15-ME dated 06.10.2015(copy enc10sed).

Approved

MSME

―
―
―
ヨ

=|
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sion : NC decided to ratify the norms of above AA as per written comments of MSME
U.O. No.30(l49yl5-ME dated 06.10.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

l. Words "containing 500000 Kgs. of Non-Magnetic Stainless Steel Circles Grade 201"
may be suffixed with the description of export product.

2. Words "of relevant grade and thickness" may be suffixed with the description of
import item and quantity of import item may be allowed as applied for i.e. 550000
Kgs. as l.l0 Kgs./Kg. content in the export products.

ic No/Date:0210206007 Dcfcr

Date:17.ll.2015

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. l2ll l1l20l5-TSW58 dated 06.10.2015 as under:-

l. Information in respect of Sl. No. 3 of Standard Deficiency Format.
2. Difference in export item(s) and import item(s) supported by manufacturing

operations involved.

case stands deferred to 17 .l I .201 5.

Case No.:28/l3l8l-ALC2/2015 Party Name:ALSTOM INDIA

Lic.No/Datc:0310797384

20.072015

Casc No.:18/13/81‐ ALC2/2015 Party NamciSTAIN LAY INDIA Mect No/Date:13/81‐     Approved
PVT I´ TD              ALC2/2015

06.10.2015

HQ File                 RLA Filc                Lic No/Date:0510394991
:01/81/050/00251/AM16/       :05/24/040/00169/Aヽ 416/       20.07.2015

Decision:NC decided to ratitt thC nOrms of above AA as pcr writtcn commcnts of DIPP
vide U.O.No.12/111/2014-TSW/57 dated 06.10.2015 as undcr:―

may take suitable consequential action accordingly.

Case No.:10/13/81‐ ALC2/2015 Party Name:MANGAL STEEL
ENTERPRISES LTD.,

Mect No/Date:13/81-

ALC2/2015
06.10.2015

LIMITED,

16

HQ File RLA File

HQ File

ALC2/2015
06.10.2015

Status:Deferred

Status: Deferred

101/81/050/00243/AM16/      :02/24/040/00034/AMl`/      121.07.2015

〃/
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HQ Filc

:O1/81/050/00261/AM16/

Decision:NC observed
comments of DHI.

I{Q File
:0 I /8 I /050/002581 AMt 6l

Decision : NC observed
stating that the case does

comments.

HQ Filc

:01/81/050/00263/AM16/

RLA Filc

:03/95/040/00309/AM16/

IRLA File

:03/95/040/00310/AM16/

Meet No/Date:13/8卜     Status:Deferred.
ALC2/2015          1           1
06.10.2015             1

Lic.No/Date:0310797570 ,Defcr      l
‐Datc:17.11.2015

IMcet No/Date:13/8卜    IStatus:Deferred l
ALC2/2015                     1
106.10.2015             1             

‐

lLic.No/Datc:0310797567 1Defer

23.07.2015             1Date:17.11.2015

RLA File Lic.No/Datc:0310797468 1Defer

:03/94/040/00278/AM16/      21.072015              1)atc:17.11.2015

that the case has been referred to E)HI. NC decided to、 vait for the

The case stands deferred to 17.11.2015.

Case No.:25/13/81‐ ALC2/2015 Party Name:STEEL GEMS,

60

23.07.2015

that the case was referred to MoS but they returned the application
not pertain to them. NC decided to send the application to DIPP for

The case stands deferred to 17.11.2015.

Casc No.:30/13/81‐ ALC2/2015 1Party Name:STEEL GEMS,

61 Decision : NC observed that the case was referred to MoS but they returned the application

stating that the case does not pertain to them. NC decided to send the application to DIPP for
comments.

The casc stands deferred to 17.11.2015.

Meet No/Datc:13/8ト

LAMINAT10NS PVT LTD   ALC2/2015
0`.10.2015

HQ Filc

62 :01/81/050/00249/AM16/

Decision:NC observed
cornrnents of MoS.

RLA Filc

:05/23/040/00170/AM16/

Lic.No/Date:0510395078
124.07.2015

Status: Deferred

,Defer

Date: I 7.1 I .201 5

to wait for the

Case No.:16/13/81-ALC2/2015 Parly Name:JAYBEE

that the case has been referred to MoS. NC decided

The case stands deferred to l7.l1.2015.

Case No.:29/13/81-ALC2/2015 Party Name:CROMPTON
GREAVES LIMITED,

Meet Noi Date: l3l8 l- Status:Deferred
ALC2/2015
06.10.2015

HQ File RLA Filc

‘
υ
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101/81/050/00262/AM16/      :03/94/040/00134/AM16/      24.07 2015              Datc:17112015

ments of DHI.

The case stands deferred to 17.11.2015.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for the

case stands deferred to I 7. I I .201 5.

Case No.: t 7/l3l8l-ALC2I20l5 Party Name:FRICTION
METAL FIBRES(INDIA)   ALC2/2015

HQ File              RLA Filc             Lic No/Datc:0510395085

65‐
:01/81/050/00250/AM16/      :05/23/040/00169//ヽ M16/      27.07.2015

ion : NC observed that the case has been referred to MSME. NC decided to wait for the
ments of MSME.

case stands deferred to 17.l1.2015.

ision : NC observed that the case is being referred to DIPP. NC decided to wait for the
ments Of E)IPP.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for the
comments of MoS.

Case No.:32/13/81‐ A LC2/2015 Party Name:BHANDARI     Mcct No/Dac:13/8卜     status:Dcね rrcd
FOILS&TuBES LIMITED,  ALC2/2015

06102015
HQ File              RLA Filc Lic.No/Datc:0310797682  Dcfer
:01/81/050/00265/AM16/      :o3/94/040/00316/AM16/      27.07.2015              Datc:1711.2015

Date:17112015

case stands deferred to 17.1 1.2015.

64

‐HQ Fllc

LIMITED

RLA File

06.10.2015

1Lic.No/Date:0210206015

P.LTD 06102015

,MeetNo/Date:l3i8l- Status:Deferred

"
18
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Case No.:22/13/81-ALC2/2015 Party Name:TI STEELS PVT. IMeet No/Date:13/81‐     ‐Approved :
LTD.                IALC2/2015          ‐        |

106.10.2015                        1

HQ Filc               RLA Flle              iLic.No/Date:0310797761          1
:01/81/050/00255/AM16/       :03/95/040/00213/AM16/       128.07.2015                          1

Decision:NC decidcd to ratify the norms of above AA on repeat basis as per w面 tten l

68 00mmcnts of DIPP vide U.Oo No.12/111/2014-TSW/68 dated 06.10.2015 as under:―
      |

Taking clue from SION C-I198, quantity of import item may be allowed as

51500 Kgs. as 1.03 Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

INTERNATIONAL

RLA File

ALC2/2015
06.102015

Lic.No/Date1031 0798052  
‐

HQ File

:01/81/050/00240/AM16/ :03/95/040/00358/AM16/ 10.082015

Decision : NC decided to ratify the norms of above AA on repeat basis as per

comments of DIPP vide U.O. No. l2ll lll2Ol4-TSW69 dated 06.10.2015 as under:-
written l

Status:Deferred

69 1.

Steel AIS1 201 matcrial''

Z. Words .,of relevant thickness" " may be suffixed with the description of import

item.
3. euantity of import item may be allowed as 310 MT as 1.074 Kgs./Kg. content in

export items as clairned by the applicant.

IRA may tak6 suitable consequential action accordingly.

Case No。 :11/10/81‐ ALC2/2015 Party Name:GRAPHITE&    MCet No/Date:13/8ト
CARBON INDUSTRIES    IALC2/2015
(INDIA)PRIVATE LTD.,    06.10.2015

HQ Filc              lRLA File              Lic.No/Date:0310798312 1Defer
:01/81/050/00232/AM16/      :03/94/040/00398/AM16/       20.08.2015             'Date:17.11.2015 

‐

:01/81/050/002321 AMl6l :03194104[J/()UJ9U/AM lo/ zv'v6'zv t ) u'

Decision : NC noted that copy of the application of the company has not been received' NC

decided to send a relllinderto RA to furnish the copy ofthe application ofthe company.

The casc stands deferred to l7.l l'2015.

Description of export product may be modified as " Assorted Stainless Steel

Utensiis, Kitchen it other Household articles containing 288.75 MT of Stainless.

之ν/

li,1:'
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Sio No。 189

M/s Sakshi Impex, Ludhiana.
レlccting NO.13/81 F.No.01/81/162/706/AM13/PRC/DES-lI
Datedi-06.10.2015 RA Filc No.

N of10o%EOU unl.
Decision :NC observed that MSM
awaited. NC decided to send a reminder to C&PC to furnish comments at the earliest.

The case stands deferred to I 7. I I .201 5.

Case No. AR M/s. Flora Metals
Meeting No.13/81

…

1/162/13/AM16/DESII
Dated:-06.10.2015 RA F‖ e No.

Fixation of t of100%EOU Unit.
Decision : NC noted tn

:::i,?.i:t;?^111; llr::,r: .:.ply was.received. form firm despite repeated reminders, thecomm置ec高:LL百島轟語Ls:II葛ぶ i∬
1∬

1‖
1ご

酬
LlttTttti■

1露ila鶴 :
interest fOr EODC.

RA Fnay take suitable cOnsequential actiOn accOrdingly.

Sl.No。 191

M/s. Bright Engineering Works
Meeting No. l3l81

里 ゝ 型 型 ィ162/10′AM16/DESII
Dated:-06.10.2015 RA Filc No..

Fixation of was pprmS in respect Of loo%EOU Unit.
Decision , NC n

:::i,?_,^:t;1911; ll"::..n:.l"pty was.received. form r,.m a.spite repeated reminders, rhecommhee decded tO reiect thこ こase wtth dК ctbAお丘蔦
‐
t」 payしlJ爵:肩
し
温ti磁
1:高

ila慌intcrest fOr EODC.

RA rnay take suitable cOnsequential actiOn accOrdingly.

Sl.No。 192

M/s. Balark Overseas
Meeting No. l3l81 F. No. 0l/81 /rcrn /AMt6/DEsFtr
Dated:― o6.10.2015 RA File No.

Fixation of w Of 100%EOU unit.DecidOn:NC             計dated 21.08.2015. Since no reply was received fOrnl 
■111l despite repeated rerninders, the

comrnillρ O Яoρ :Я。パ +ハ  ..ハ :^^`4L^ ^^__  ・́ 1  1・    ●      _魅gase面ぬuiどUl」
^ご

1ぶ
=ご

vttιl志:7じ:ltiⅧ壇::lλ a研 :肥 1懸諾肥
わrtted山



RA may take suitable consequential action accordingly.

SIo No.193

Casc No.AR M/s. S.K. Industries

Mecting No.13/81 F.No.01/81/162/15/AM16/DES-lI

Dated:-06.102015 RA File No.

Fixation of wastage norms in respect of 100% EOU Unit'

D""iri", tNrc ob*rved that the firm vide letter dated 01.10.2015 has requested for two weeks'

time to furnish their reply. NC decided to grant time as requested by the firm.

The case stands deferred to I 7. I I .201 5.

SIo No。 194

Case No.AR M/s. Hunter Steel Ball Mfg. Company

Mccting No.13/81 F.No.01/81/162/14/AM16/DES― II

Dttcd:-06.10.2015 RA File No.

Fixation of wastage norrns in respect of 100% EOU Unit
videletterdated0l.l0.2015hasrequestedfortwoweeks,

time to furnish their reply. NC decided to grant time as requested by the firm.

The case stands deferred to l7.l 1.2015.

Sl.No.195
Case No. AR M/s. Jay Bhawani Metal Industries

Mcedng No.13/81 F.No.01/81/50/116/AM15/DES― II

Datcd:-06.10.2015 RA Filc No..

Modincation of ad― hoc norms in respect of Advance authorization No.

0310775181 dated 20.03.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. l2ll I l/2014-TSW/195-A/R dated 06.10.2015 as under:-

l. Description of export item may be amended as "Copper Bars I Size 12 mm to
160 mm(Width) x 3 mm to 40 mm (Thickness)l/ Copper Rods( dia. 12 mm to 70

mm)/Copper Strips"

RA may take suitable consequential action accordingly.

Sl.No。 196

Case No.AR M/s. Crompton Greaves Limited.

Meeting No.13/81 F.No.01/86/050/000217/AM02/DES― II

Datcdi-06.10.2015 RA Filc No.

Modiflcation of ratifled NoIHis in reSpect of Advance authorization No.

0310114303 dated 13.12.2001.                              ハ
７
４
″21 /
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Decision : NC observed that the case has been referred to DHI. NC decided to wait for the
comments of DHI.

The case stands defemed to 17 .l 1.201 5.

SI. No。 197

Case No. AR M/s. Krishna Brass Industries

Meeting No. l3l81 F.No.01/81/050/00165/AM16/DES― II
Dated:-06.10.2015 RA File No.

Fixation of Input-output Norms in respect of M/s. rriihna grass
Industries, Jamnagar, for manufacturing and export of l. Brass
Ingots/Billets, 2. Brass Bars/Rods/ Solid Sections/ profires and 3.
Machined Articles/components/Parts/ Accessories made out of Brass
Rods/Bars/Solid Sections/Solid Profi les.

Decision:NCobservedthatthefirmvideletterdut.
time to furnish their reply. NC decided to grant time as requesred by the firm.

The case stands deferred to 17.1 1.2015.

Sl.No。 198

Casc No.AR M/s. Anandsons Overseas Trading Private Limited
MeetingNo. l3l81 F.No.01/81/050/00085/AM15/DES― II
Datedi-06.10.2015 RA File No.

Amendment/Modification of norms in respect of Advance authorization
No. 0310768920 dated 03.02.2014.

Decision : NC noted that DIPP Deficiency letter was issued to ihi frrrn on Z:Oq2015. As *
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 17 .l 1.2015.

Sl.No。 199

Case No. AR M/s. Raychem RPG (P) Limited
MeetingNo. l3l81 FoNo.01/81/162/456/AM13/DES― II
Dated:-06.10.2015 RA File No.

Amendment/lvlodification of norms in respect of aavance euthorization
No.0310622958 dated 23.03.20I t.

Decision : NC decided to send a letter to
written comments of DIPP vide U.O. No.
under:-

firm to submit the following information as
l2llttl20l5-TSW199-A/R dated 06.1 0.201 5

per

AS

l. Detailed calculations/basis for the quantity of "Adhesives" required for the
manufacture of "Surge Arrestor HSR" with wastage claimed at each stage of
manufacturing supported by documentary evidence.
Actual data of production of "Surge Arrestor HSR" and consumption of
"Adhesives" duly certified by a Chartered Accountant. n

2.

〃22



'fhe case stands deferred to 17 .l 1.2015.

Sl.No。 200

Case No.AR M/s. Venture Metal Products P. Limited, Chennai

MeetingNo. 13/81 F.No.01/85/162/448/AM06/DES― II

Dated:-06.10.2015 RA File No.

Amendment/Modifi cation of wastage norms for Coffee Fi lter/Coffee/Tea
Kettle/ Pots under 100% EOU.

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIPP vide U.O. No. l2lll1/2015-TSW/200-A/R dated 06.10.2015 as

under:-

Specific names of products for which wastage norms are required to be

fixed/modified i.e. whether Coffee Filter, Tea Kettle/Pot etc.

Technical report of SISI after visit of the unit on 20.06.2005 for fixation of
materials wastages during manufacturing process has been submitted only for
"Coffee Filter". Similar technical reports for other products like Tea

Kettle/pots etc. for which wastage norms are required to be fixed/modified
may also be submitted, if available.
Information in respect of Sl. No.3, 4,5, ll & llA of Standard Deficiency

Format, export product wise.

Thc case stands detrred to 17.11.2015.

2.

Sl.No。 201

Case No. AR M/s. Salzer Electronics Limited

Mceting No.13/81 F.No.O1/81/50/400/AMl1/DES― II

Datcd:-06 10.2015 RA File No.

Arnendrnent/Modification of norms in respect of Advance Authorization
No. 321 0044959 dated 03.08.2010 .

ehasbeenreferredtoDHI.NCdecidedtowaitforthe
comments of DHI.

The case stands deferred to I 7. I I .20 I 5.

SIo No.202

Casc No.AR M/s.Jindal Sa、v Lilllitcd

Meeting No. 13/81 F.No.01/81/50/94/AM13/DES― II

Dated:-06.10.2015 RA Filc No.

s in respect of Advance Authorization

No.0510219331 dated 15.04.2008 .

Ir.*i.i", , lr.lc decid"d to send a letter to firm to submit the following information as per

writren comments of DIPP vide U.O. No. l2ll lll2015-TSW/202-AlR dated 06.10.2015 as
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under:-

l. Detailed calculations/basis for the quantities of import item at Sl. No.
7(Polyethylene-HDPE) supported by coating thicknesses and coating areas in
the export products and wastages claimed at each stage of manufacture.

The case stands deferred to 17 .l 1.2015.

SI.No。 203

Case No. AR M/s. Nexus Electro Steel Limited
MeetingNo. l3l81 F.No.01/81/50/230/AM12/DES― II
Datcdi-06 10.2015 RA File No.

Amendment/Modification of norms in respect of Advance Authorization
No. 0410127670 dated 30.08.2011.

Decision:NCdecidedtoratifythenormsofaboveAAasp"
U.O. No. 2(18)12015-TW dated I 4.09.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

SIo No.204

Case No. AR Nexus Electro Steel LimitedM/s.

Meeting No. l3l81 FoNo.01/81/50/258/AM12/DES― II
Datcd:-06.10.2015 RA File No.

Amendment/Modification of norms in respect or Aovance auttrorization
No. 0410128352 dated 21.09.2011.

Decision : NC decided to ratify the norms of a
U.O. No. 2(18)1201 5-TW dated 14.09.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.205
Case No. AR M/s. Apar Industries Limited.
Meeting No. l3l81 F.No. 0l /94ll 80/09/4M t 0/PC.IV/EFGC(PRC)
Dated:¨ 06.10.2015 RA Filc No.

Amendment/Modification of norms i
No.031o23H77 dated 16.lo.2003.

Decision : NC noted that DIpp Def
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 17.l 1.2015.
刀
/,
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Sl.No.206
Case No.AR M/s.KEI Industrics Ltd.

Meeting No. 13/81 F.No.01/81/162/970/AM12/DES.H

Dated:-06.10.2015 RA File No.

Amendment/Modiflcation of norms in respect of Advance Authorization

No.0510186581 dated 13.07.2006

Dccision:NC decided to ratify the norms of above AA as per written comments of DIPP

vidc U.0。 No.12/111/2014¨ TSW/206-A/R dated 06.10.2015 as under:―

1. Description, quantities and net weights of additional export products (Sl. No. I to l7)
may be specified as per enclosed Annexure (copy enclosed).

Quantities of import items for the additional export items may be allowed as under:

(i) Quantity of import item at Sl. No I viz. Copper Wire Rod (Electrolytic grade)

may be allowed as under:
(a) For Export products mentioned at Sl. No. I to l0 as per Engineering Table

5.
(b) For Export products mentioned at Sl. No. 1l to l3 & 16 as per Engineering

Table 4.

(c) For Export product mentioned at Sl. No. 17 as 1.01 Kgs/kg content in the

export product.
(d) Total quantity of this item against the Advance Authorization may,

however, be restricted to 1250 MT.
(ii) Quantity of import item at Sl.No.2 viz. Aluminium Wire Rod (Electrolytic

Grade) may be allowed as under
(a) For Export products mentioned at Sl. No. 14 &. 15 as per Engineering

Table 5.

(b) For Export product mentioned at Sl. No. 17 as 1124.45 Kgs./KM, as per

Engineering Table 5.

(c) Total quantity of this item against the Advance Authorization may,

however, be restricted to 500 MT.
(iii) Quantity of import item at Sl.No.3 viz. PVC Compound (Cable Grade) may be

allowed as under:
(a) For Export products mentioned at Sl. No.3 to 9 & 13 to 16 as 1.05 Kgs/kg

content in the exPort Product.
(b) For Export product mentioned at Sl. No. l0 as per Engineering Table 5.

(c) For Export products mentioned at Sl. No. 11 & 12 as per Engineering

Table 4.

(d) Total quantity of this item against the Advance Authorization may,

however, be restricted to 600 MT.

(iV) Quantity Of import item at SI.No.4 viz.XLPE Insulation Compound(Cable
Gradc)may be a‖ owcd as l.05 Kgs./kg content in the export products at SI.

No.I to 9&13 to 17.Totd quanthy of this hem agJnst ttt Advance

2.
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Authorization may, however, be restricted to 300 MT-

(v) Quantity of import item at Sl.No.6 viz. EVA Copolymers (Cable Grade) may
be allowed as 1.05 Kgs./kg content in the export products at Sl. No. | & 2.
Totalquantity of this item may, however, be restricted to 56.758 MT.(vi) Quantity of import item at Sl.No.7 viz. Phologophite Glass Mica Tape may be
allowed as 1.02 Kgs.ikg content in the export product at Sl. No. 17. Total
quantity of this item against the Advance Authorization may, however, be
restricted to 12.201 MT.

(vii) Quantity of import item at Sl.No.9 viz. XLPE Semi Conducting Compound
may be allowed as 1.05 Kgs./kg content in the export product at Si. No.l7.

RA may take suitable consequential action accordingly.

Sl.No。 207

M/s. Leitwind Shriram Manufacturing LtA_

MeetingNo. l3l81 F,No.01/81/50/194/AM14/DES.H
Datcd:-06.10.2015 RA File No.

Amendment/Modification of norms in .effi
No. 0410147961 dated 15.07_2013.

Decision : NC noted that DHI Deficienc
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 17.l 1.2015.

M/s.Larscn&TdibrO Limited

MeetingNo. l3l81 F.No.01/81/050/229/AM14
Dated:-06.10.2015 RA File No.03/95/040/00228/AMi4

Modification of norms in .
03 I 07 40426 dated 05.07.20 I 3.

Decision : NC observed that th" c
comments of DIPP.

The case stands deferred to 17 .l I .2015.

M/s. Voestalpine VAE VKN IndG pvt. Limited
MeetingNo. l3l81 FoNo.01/81/050/00458/AM14
Dated:-06.10.2015 Rtt File No.05424/040/00296/AM14

Rutifi"ution of nor*



0510371077 datcd 14.112013.

isehasbeenreferredtoDHI.NCdecidedtowaitforthe
comments of DHI.

The case stands deferred to 17.11.2015.

Sl.No.210
Casc No.AR M/s. Crompton Greaves Limited

MeetinsNo. l3l81 F.No.01/81/050/00108/AM15

Dated:-06.10.2015 RA File No.03/94/040/00526/AM14

Ratif,catio" of norms in respect of Advance Authorization No.

0310766733 dated 17.01.2014 of M/s. Crompton Greaves Limited'

referred to DHI. NC decided to wait for the

comments of DHI.

The case stands deferred to l7.l1.2015.

SIo No.211

M/s. Crompton Greaves Limited'

F.No.01/86/050/000323/AM14No. 13/81

RA Filc No.Datcdi-06.10.2015
ffis in respect of Advance authorization No.

0310749939 datcd 17.09.2013.

red to DHI' NC decided to wait for the

comments of DHI.

The case stands deferred to 17. I I .201 5.

Sl.No。 212
M/s. Kotsons Pvt. LimitedCase No.AR

F.No.01/81/050/00454/AM14Meeting No. l3l81
RA File No.06/247o40/00032/AM14Dated:‐ 06.10.2015

of Advance Authorization No'

0610035619 dated 26.12.2013.
decided to wait for the

comments of DHI.

'fhe case stands deferred to 17.11.2015'

Sl.No。 213
M/s.Tcma lndia LimitedCase No.AR
FoNo.01/81 35/AM12MeetinsNo. l3l81
RA File No.03/95/40/01062/AMllDated:-06.10.2015
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Ru,ifi.utio,
0310626861 dated 18.04.201 l.

Decision :NC:[lerVCd that the casc has been rcferred tO DIPPo NC decided tO wait for the

Comments Of DIPP.

The case stands deferred to 17 .l I .2015.

Sl.No.214
Case No. AR M/s. Tema tnaE t_imGO
Meeting No.13/81 F.No.o1/81/50/466/AM05
Dated:- 06. 10.201 5

鯰  :l 
「
;;%12tSlleSpect Of Advance AuthorizatiOn No.

3府記.舒捌;胤昇ξ留服:胤蹴;税↑lflξ訛慰rn∞
mmmもぼDIPP

Norms may be modified as under for the purpose of redemption of Advance Authorisation:

l ' Totar net w^eight of export products may be specified as 56g MT.2' Quantity of import itlm ut sl. N9. t may u" *or*o to 14.932MT inclusive ofll.B % wastage after taking l/3rd recov..y f.o, ...up.3 Import item ai Sl. No. Z miy be deleted.4' Quantity of import item at sl. No. 3 may be reduced to 50.329MT inclusive of10.2 % wastage after taking l/3rd recov".y fro, ,..up.5' Quantity of import item aisl. Ng. + may ae"ii"*"d as 22.664MT inclusive ofll.5 % wasrage after taking l/3rd recov".V frorl".up6' Quantity of import item it Sl..No. s miy be reduced to 5.06 MT incrusive of7.8 % wastage afterraking l/3rd recov.;t il; ,;;;p
7 ' Quantity of import item it sr. No. 6 may u" utL-rio as 450 Nos. on net to netbasis. Duty free weight of this it", muy u" urro*"0 as g2.4g2 MT Kgs.incrusive of rg.2 % wastage after taking 20'%o rec-avery from scrap.8. Quantity of import it., ut"Sl. N o I mai, Ue alloweJ as 205900 Meters (1g3.g67MT.) inclusive of 2%owastase.9. euantity of import item ar ii. No 9 may be reduced to lo64gMeters (il.406MT.) inclusive of 2 oZ wastase.l0' Quantity of import item at sr."No 12 may be allowed as under:Welding Electrodes: 3.42g MT

Welding Wires: 3.42gMT
Welding Fluxes: 3.429 MT

I l. Quantity of import item at Sr. No r3 may be reduced to g97Nos.(2.g r r MT) on
r , l_.-1 

a net basis^with accountability clause. 
Lv v, t , \u..\z.o r r r\

lii   蠍
lilili城算 :ili111111ilibereduCedt0 2Nos.(o・ 3 MT)On net

to И ‖転
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15. Total quantityof importitemsatSl.No 17 &. lSputtogether maybereduced
to I I Nos.(0.982 MT) on net to net basis with accountability clause.

16. No change may be made in the quantities of import items at Sl No. 8. l0 & I I

RA may take suitable consequential action accordingly.

Sl.No。 215

Case No.AR M/s.Sesa Stcrlite Limitcd

Meeting No. 13/81 F.No.01/81/162/000560/AMll

Dtted:-06.10.2015 RA File No.

Modiflcation of norms in respect of 17 Advance Authorization Nos.

0310387431 dt. 28.06.2006, 0310387683 dt.30.06.2006, 0310392436
dt.01.08.2006, 0310392529 dt. 02.08.2006, 0310403064 dt.09.10.2006,

0310412437 dt. 18.12.2006, 0310412682 dt. 19.12.2006, 0310482321

dt.12.08.2008, 3510023516 dt. 13.05.2008, 3510023518 dt. 14.05.2008,

3510023523 dt.15.05.2008, 3510024801 dt. 30.09.2008, 3510024802
dt.03.10.2008, 3510024863 dt. 13.10.2008, 0310400934 dt. 25.09.2006,

3510030471 dt.04.06.2010 and 0310549023 dt.03.12.2009.

D"MecaSehasbeenreferredtoMSME.NCdecidedtowaitforthe
comments of MSME.

The case stands deferred to I 7.1 I .201 5.

Sl.No。 216

Case No.AR M/s. Triveni Aeronautics Private Limited

Mccting No.13/81 F.No.01/81/162/160/AM16

Dated:-06.10.2015 RA F‖ eNo.1/43/2008:EOUICSEZ

Fixation of scrap/wastage norms on regular basis under 100o/o Eolli
ffiaithecasehasbeenreferredtoMSME.NCdecidedtowaitforthe
comments of MSME.

The case stands deferred to l7.l I .201 5.

Sl.No.217
Casc No.AR M/s. Welspun Corp Limited

Meeting No.13/81 FoNo.O1/81/162/28/AM13

Datcdi-06.10.2015 RA File No.

Subject claHncation sought for redemption puri30se in respect of following 19

Advance Authorization Nos:… 310387110 dt.27.06.2006,310408777

dt.20.11.2006, 310429077 dt.10.05.2007, 310450398 dt.15.11.2007,

310450080  dt.13.11.2007,  310450240  dt.14.11.2007,  310451876
dt.28.l12007, 310434315 dt.28.06.2007, 310434202 dt.27.06.2007,
310451560  dt.26.11.2007,  310451141  dt.22.11.2007,  310451032
dt.21.H.2007,310450245 dt.1411・ 2007,310450565供 16.11.2007,
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310451187 dt.22.11.2007, 310451
dt. I I .06.2008, 3410021 585 dt. il .06.2008 and 34100241 55 d1.26.08.2009

Decision : NC observed that tt.
comments of DIPP.

The case stands deferred to 17 .l 1.2015.

SIo No。 218

M/s. Precision E,lectronics Limited
Meeting No. l3l81 F.No.01/81/50/00087/AM13
Dated:-06.10.2015 RA File No.05/24/040/00029/AM13

Ratification of norms in respei
0 5 I 0323261 dated 26.0 4.20 1 2.

Decision : NC observed that the case ha.
comments of DeitY.

The case stands deferred to 17.l 1.2015.

Sl.No。 219
Case No. AR M/s. Precision Electronics Limited
MeetingNo. l3l81 F.No.01/81/050/0078/AM13
Dated:-06.10.2015 RA F‖ e No.

Ratification of norms in res
0 5 | 0323036 dated 26.04.20 1 2.

Decision : NC observed that th. 
"comments of DeitY.

The case stands deferred to 17.l 1.2015.

M/s. Powergear Limited
MeetingNo. l3l81 FoNo.01/81/050/00776/AM09
Dated:_06.10.2015 RA File No.

Ratification of norms in res
07 10063661 dated I 7.03.2009.

Decision : NC observed that
comments of DHI.

The case stands deferred to 17 .l I .2015.

Sl.No.221

M/s. Powergear Limited
MeetingNo. l3l81 F.No.01/81/050/00779/AM09

Sl.No。 220



Datcd:-06.10.2015 RA File No.

Ratification of norms in respect of Advance Authorization No.
07 | 00637 72 dated 23.03.2009.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for the

comments of DHI.

The case stands deferred to l7.l 1.2015.

Sl.No。 222
Casc No.AR M/s. Essar Ferro Alloys Company

Meeting No.13/81 F.No.01/81/050/258/AM14

Datedi¨ 06.10.2015 RA Filc No.

Modification of norms fixed in respect of Advance Authorization No.

0510362904 dated I 9.08.20 I 3.

hasbeenreferredtoDIPP.NCdecidedtowaitforthe
comments of DIPP.

The case stands deferred to l7.l 1.2015.

Sl.No.223
Casc No.AR M/s. Kalpataru Power Transmission Limited

Meetins No. l3l81 F.No.01/81/050/00511/AM15

Datcd:-06.10.2015 RA File No.08/24/040/00321/AM15

Ratification of norms in respect of Advance Authorization No.

0810133891 dated 21 .11.2014.

D*-irio" 
' 
Nrc d*ided to ratify the norms of above AA as per written comments of DIPP vide

U.O. No. l2l11ll20l4-TSW/223-A/R dated 06.10.2015 as under:-

Norms for import item at Sl. No. l0 (as per amendment sheet No. I dated 10.06.2015).

may be fixed as under :

l. Word "Relevant" may be prefixed with the description of import item at Sl. No.

10.

2. Quantity of import item at Sl. No. 10 may be allowed as 1.02 Kgs./Kg. content

in the export products taking clue from SION C-220.

RA may take suitable consequential action accordingly.

Date:15.10.2015
Place:New Delhi

(PradytH-na Sahu)

Foreign Trade Development Officer
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Offlce Ofthe development Comlnissioner

Micro small&medium Enterpriscs

PIECHANICAL DIVIS10N
30(121)/15-Ⅳ IE

Su● eCt:AANo 1310042835 dated30.04.13 ofM/s Gravita lndia Ltd.

Norrns rnay be flxed as fonowsト

●  Perccntagc of Lcad contentin thc itern ofimport may bc rne】 ltioncd as 50-

55%.
●  Import may bc anowcd,as applicd,inclusivc of 50/O wastagc.

This issucs with the approval of Dircctor(ME)for taking宙 cw by NC.

ノ 絲・
AD(ME)

Shri P.Sahu、 FTDO、 DGFT Udvog Bhawan Ncw Delhi
O/o Thc DC(MSME)UO note n0 30(121)15-ME dtted 09,09.15

2λ
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Office of the development Commissioner
Micro small & medium EnterPrises

MECHANICAL DIVISION
30(139y15-ME

subject: AA No 1310045543 dated 30.12.13 of M/s Gravita India Ltd.

The following needs to be clarified by the unit before norrns can be fixed

o Percentage of lead in the import product'

o Detailed technical note on manufacturing process including the

relevant flow sheet

. Size and specification including grade, composition, range,

thickness etc of the items proposed for import'
o Detailed calculation as to how the quantity of raw material

proposed for import has been arrived at, including the net weight

of 
"ornponents 

to be manufactured out of these imported materials,

wastages claimed at each stage of manufacturing with complete

justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

“薇
朽

AD(ME)

Olo fn" OC (MSME) UO note no 30(139)15-ME dated 21.09。 15
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Offlcc ofthe devclopmcnt Corninissioner

ⅣIicro slnall&Inediurn Entcrpriscs

MECHANICAL DIVIS10N
30(140)/15¨ ME

SubieCt:AA No 1310046460 dated 19.03.14 ofN1/s Gravita lndia Ltd.

1｀hc following nccds to be clariflcd by thc unit bcfore norms can be flxed

o  Perccntage oflcad in the import product,

・   Detailcd calculation as to hOW thc quantity of raw matcrial
proposcd for import has becn arrived at,including thc net weight

of componcnts tO bc manufacturcd out ofthcsc imported matcrials,

wastages claiFned at each stagc of manufacturing with completc

justiflcation and supportcd by documentary cvidence/drawing

This issues with thc approVal of Director(ME)for taking宙 cw by NC.

´

Shri P. Sahu. FTDO. DGFT Udyog Bhawan New Delhi

o/.{h. Dc (MSME) UO note no 30(140)15-ME dated 21.09.15

34
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O/o DGFT may refer to firm's reply dated 22.08.2015 forwarded under
above reference. In this connection it is stated that the firm was advised to
furnish ceftain essential information vide this office UO of even no. dated
24.04.2015. They have not given requisite information in their subsequent
replies. Even now they have only furnished Winding Insulation Material list. It
upp."r" that there is some communication gap, itls therefore suggested tLf.t
N-C-lt may grant PH before the committee to the applicant to explain their c7E'

This issue with the approval of IA(KKT). 
,7 'L4

p^y^iffi-lo1,r-
Sr. Development Officer i

-LL

f, trtc

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Crompton Greaves Ltd. for ratification of norm
of AA No. 0310792364 dated24.l2.2Ol4

Refcrence: DG「F ID Note No. 01/81/50/21/AM16/DES I1/107 Dated
26.082015.

「
FDO,DES II,DGFF.
DHIUO No 3(106)/2015/TSW(B)/

3ダ

dated 23.092015. 
〇
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Ministry of Heavy Industries & Public Enterprises
Department of HeavY Industry

TSWBI Section

Subject : Application of M/s Toshiba Transmission & Distribution Systems

Pvt. Ltd. for ratification ofnorms ofAA No' 0910061535 dated

16.01.2015

Reference: DGFT ID Note No.O1/8II5OI17 IAML6IDF,S-LLI7L DL 24'07 '2O|5

o/o DGFT may refer to firm's request dated 21.07.2o15 forwarded under

above reference. ThJ firm has stated in their reply that customer required 100

KVA Transformer with higher efliciency then 150 KVA Transformer and paying

higher price per unit foi f OO KVA Transformer. Description/ specification of

"*-po.t 
p.oauit" ho*"u.,. does not differentiate export products in terms of

efficiency or losses. The firm has not submitted revised calculation as requested

1i. fi"g Lxport product ratings and efficiency/losses with quantity of 
, 
inputs

menti5ned in tabular statement along with dimensional drawings etc. The fi;m
may therefore be advised to furnish above information' 

I
il

This issue with the approval of IA (KKT). o' 'qil .lG.n
(GajYaj Singhf

Sr. DeveloPment Oflicer

HDO,DES― II,DGr.
DHIUO No 3(124)/2015/TSW(B)/ dated 09.09.2015(フ
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Department of Industrial Policy & Promotion
(rslY)

NC Meeting dated 06/10/2015 - case No. 5/10/g1 (rws sterlite Technorogies Limited )

1^Larorr."A"uthorizationNo'0310795885dated13'05'2015)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material' export product wise

supporteJ UV,t" Cross sectional diagram of export product'

2. Nef weight per KM of each export Plodugt'

3. Material balancing viz. net conient of each imported and indigenous input' export

product wise, per KM of export product

4. Tabular statement giving t"tAl"q"itement of each raw material' export product wise'

Norms committee maY take a view

_TSW/36

-/ guJ

(S.K.Jain)
Development Officer

dated 06/10/2015
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Departlnent of lndustrial Policyど &PromotiOn

(TSW)

Xt鮒寛鶏1響溜::蟹器
…
』富骰ittβ

l(WS Mayhr mttn面。nd)体dVan∝
)15)

Advance Authorization lnay be ratifled as under on repeat basis:

1.    Description of export product rnay be kept as``Stalnless Steel Assorted]BOwls and

cOver AIS1 201 mate五 al"

2.    WOrds``of relevant thickness'1''may be sufflxed with the description ofilnport itCrni

・  農∬‖寵 ぶ 葉も籠ぶ翼

=声

胞躍 轟RttlttЮ
・
5 MT ttL"5Kぃ ノK卜 ∞ me■ m

NollllS COmlnittce rnay takc a view

そ五証レ
Development OfflCer

:;;F:|ミI;:iうテf:1)らた;:4_Tsw/41 dated 06/10/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0611012015 - case No. 6/13/g1 ( 1Ws Mayfair International ) (Advance

Authorization No. 0310796826 dated 24'06'2015)

Advance Authorization may be ratified as under on repeat basis:

l. Description of export product may be kept as "stainless Steel Assorted Plates and

Covers AISI 410 material"

2. Words .,of relevant thickness " may be suffixed with the description of import item'

3. Quantity of import item may be allowed as 116'15 MT as 1'01 Kgs'/Kg' content in

exPort items on rePeat basis'

Norms committee maY take a view

-"
-

z 6l r.t 1r
(S.K.Jain)

Development Officer

Norms Committee II
PIPP No. 12l1 1 1/2014-TSW 143 dated 06/10/2015
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Department of Industrial Policy & Promotion
(Tsw)

NCMeetingdated06/10/2015-CaseNo.15/13/81(lWsShivaUtensilslndustriesPvt.Ltd)' 
ai;;;-;";"iltho rization No' 0s 1 03e474 I rtated 2e'06'20 I 5)

AdvanceAuthorisationmayberatifiedasunderonrepeatbasis:

1. Quantity of import item may be allowed as applied for i'e' 250 MT as 1' 10 Kgs'/Kg'

content in the exPort Product

Norms committee may take a view
-/ 1- --.. r_ -/Ta. -?(s'K'Jain.1

DevetoPment Oflicer

H@* ro. ,rr, t^rr-rSw44 dated 06 ltot2ol5

ろ′́ ′′
`ン
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Departlment of lndustrial POlicy dL PromotiOn

(TSW)

Xt鮒電鳳1鰹概::多朧
‐
』富渦腸

y81(WS Mayhrln"rn面 ond)は dVan∝
015)

Advance Authorization rnay be ratifled as under on repeat basis:

1.    Description of cxport product rnay be kcpt as“
Stalnless Steel Assorted BoWls,PlatcS

and Covers AIS1 201 material"

2.    WOrds``ofrelevant thickness"may be sufflxed with the description ofimportitem.

・ Q盟乳点驚留1肌路露∬艦
dtt H5 MT tt L"5Kダ K3∞iem h

Nonns comlnittce may takc a vicw

-/ v.

(S.K.Jain)
Development Officer

Norms Committee II
Dtpp No. 12l1 1 1/2014-TSw 146 dated 06/10/2015

び′″ ′/
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06t10t2015 - case No. 14113/81 (lWs Lebracs Rubber Linings Pvt'

Ltd) (Advince Authorization No. 2510004401 dated 01.07.2015)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item may be allowed as applied for i.e. 770 Meters on net to net

basis

Norms committee maY take a view

--ts-6'l Pts I la-

(S.K.Jain)
Development Officer

Norms Committee II
ptpp No. l2lllll20l5-Tsw/47 dated 06/10/2015

6. lo'/g
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06/10/2015 - case No.23113/81 (lws Rajguru Enterprises Pvt' Ltd')

tLAr"".. iutfrorization No' 03 10797001 dated 01'07'2015)

AdvanceAuthorisationmayberatifiedasunderonrepeatbasis:

1. Words "other than rectangular/square shape & containing 150000 5gt'. of Cold Rolled

Stainless Steel Nickel J1 quality "iuy U" Lffxed with G description of export product'

z. words ..of rerevant grade & thicknJJr; *uy be suffixed with the description of import

item and its quantity may be allowed as tgsooo Kgs' as 1'30 Kgs'/Kg' content in the

export Products as Per SION C-832'

Norms committee maY take a view

ψタ
6 - to'Z-

-> -E:-(lrslt
(S.K.Jain)

Development Officer

―「FSW/49 datcd  06/10/2015
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION

30(148y1s-ME

Subject: AA no. 0310797385 dated 20.07 .15 in respect of M/s Nicomet Industries
Ltd.

Norms may be fixed as follows:-

o Import of Sno I of items of import may be allowed, as applied, inclusive
of 9.6Yo wastage.

o Import of Sno 2 of items of import, being a consumable, may be allowed

@ upto 5o/o of FOB value.

This issue with the approval of Director (ME) for taking a view by NC.

Asst Director (ME)

Shri P.Sahu.FTDO.DGFT Udvog Bhawan
O/o Thc DC(MSME)UO Notc no no 30(148)/15-ME datcd 06.10.15
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION

30(147)/l s-ME

Subject: AA no. 0310797439 dated 20.07.1 5 in respect of M/s Nicomet Industries

Ltd.

Norms may be fixed as follows:-

o Import of Sno 1 of items of import may be allowed, as applied, inclusive
of 9.670 wastage.

. Import of Sno 2 of items of import, being a consumable, may be allowed

@ upto 5Yo of FOB value.

This issue with the approval of Director (ME) lor taking a view by NC.

(乙;

Asst Dircctor(NIE)

Shri P.Sahu,FTDO,DGFT Udvog Bhawan
O/o The DC(MSME)UO Note no no 30(147)/15-ME datcd 06 10 15

 ヽ             _  _
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Offlcc ofthc Dcvclopmcnt Commissioncr

Micro Small`し Mcdium Entcrprises

IIIECHANICAL DIVIS10N

30(146)/15-ME

SubJcct:AA no 0310797440 datcd 20 07 15 in rcspcct of M/s Nicomct lndustrics

Ltd

Noms may be flxcd as follo、 vs:―

o  lmport of Sno l ofitcms Ofimport may bc a1lo、 vcd,as applicd,inclusivc

of9 69る 、vastage

●  Import of Sno 2 ofitcms ofimport,bcing a consumable,inay be a1lowed

@upto 5%of FOB value

This issuc with thc approval of Dircctor(ME)for taking a宙cw by NC

《 多 ら 才 グ |IЭ

(K.S.Sodhi)
Asst Dircctor(ME)

Shri P.Sahu.FTDO.DGFT Udvog Bhawan
O/o The DC(MSME)UO Notc no no 30(146)/15-ME dated 06 10 15

6'/D'/<
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Office of the Development Commissioner
Micro Small & Medium EnterPrises

MECHANICAL DIVISION

30(149y15-ME

Subject: AA no. 0310797384 dated 20.07.15 in respect of M/s Nicomet Industries

Ltd.

Norms may be fixed as follows:-

r Import of Sno I of items of import may be allowed, as applied, inclusive

of 9.60lo wastage.
. Import of Sno 2 of items of import, being a consumable, may be allowed

@ upto 5Yo ofFOB value.

This issue with the approval of Director (ME) for taking a view by NC'

“
盆;

Asst Dircctor(ME)

Shri P. Sahu. FTDO. DGFT Udvos Bhawan
Olo fn" OqUSME) UO Note no no 30(149)/15-ME dated 06' 10'15
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06110t2015- case No. 18/13/81 (lWs Stain Lay India Pvt Limited)

i,q.d;un.. .iuthorization No. 0510394991 dated 20'07'2015)

Advance Authorisation may be ratified as under:

1. Words ..containing 500000 Kgs. of Non-Magnetic Stainless Steel circles Grade 201"

may be suffixed *ith tht description of export product'

2. Words ..of ..t"uu.ri grade *aini"ft 
"ss"^may 

be suffixed with the description of import

item and quantity of import item may be allowed as applied for i'e' 550000 Kgs' as

1.10 Kgs./Kg. content in the export products

Norms committee maY take a view

(S.K.Jain)
Development OfflCer

:I詳号翼黒‖;:|】岩11りず:ギ:_Tsw/57 dated  06/10/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06/10/2015 - Case No. 10/13/81 (M/s Mangal Steel Enterprises Limited)

(Advance Alutnorization No. 02 10206007 dated 21.07 .2015)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Information in respect of sl. No. 3 of standard Deficiency Format'

2. Difference in export item(s) and import item(s) supported by manufacturing

oPerations involved.

Norms committee maY take a view

4蔦語ヤ
Development Officer

Norms Committee Ⅱ

DIPP No.12/111/2015- 「́ SW/58 dated 06/10/2015
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ヽ Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06t10t2015 - Case No. 22113/81 (lWs TI Steels Pvt. Limited )
(Advance Authorization No. 0310797761 dated 28.07.2015)

Advance Authorization may be ratified as under on repeat basis:

Taking clue from SION C-1198, quantity of import item may be allowed as

51500 Kgs. as 1.03 Kgs./Kg. content in the export product'

Norms committee may take a view
L-4--
6l <"\, n

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2lll1l20l5-Tsw68 dated 06 ll0l20l5

6~0
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06n0t20r5 - Case No. 7/13/gl ( M/s Mayfair International ) (Advance

Authorization No. 0310798052 dated 10'08'2015)

AdvanceAuthorizationmayberatifiedasunderonrepeatbasis:

1. Description of export product may be modified as " Assorted Stainless steel Utensils'

Kitchen & other Household articies containing 288.75 MT of Stainless Steel AISI

201 material"
2. words ,.of relevant thickness" " may be suffixed with the description of import item'

3. Quantity of import item may be ailowed as 310 MT as 1.074 Kgs./Kg. content in

eiport items as claimed by the applicant'

Norms committee maY take a view

そ孟諦レ
DeveloPment Officer

Norms Committee II
iffi-Tsw/69 dated o6lrol2ots

ゲ |
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Departlnent of lndustrial Policy`ι Promotion

(TSW)

NC Meeting dated 06/10/2015‐Case Noo A/R¨195(M/s Jay Bhawani Metal lndustries)

(Advance Authorization No。 0310775181 dated 20。 03.2014)

No.11lS inay be modifled as under:

1.Description of export item may be alnended as“ Copper Bars[SiZe 12 mm to

160 mm(WidtD X 3 mm to 40 mm(ThiCkness)]/COpper Rods(dia。 12 mm to 70

1rm)/COpper Strips''

No.11.S COrlllnittee may take a view

/多
´ ―
ζl_′′″

(S.K.Jain)
Development Ofrlcer

_rrsw/195-A/R  dated    06/10/2015

2
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(S.K.Jain) 
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Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06/10/2015 - Case No. A/R-199 (M/s Raychem RPG Pvt' Limited)

(Advanc-e Authorization No. 03106229 58 dated 23.03.20 I 1)

Firm may be asked to submit the following details:

1. Detailed calculationsibasis for the quantity of "Adhesives" required for

the manufacture of "Surge Arrestoigsf; with wastage claimed at each

stage of manufacturing supported by documentary- evidence'

2. Actual d;;ilr"auJtion of "S*!. Arrestor HSR" and consumption of

"Adhesives" duly certified by a Chartered Accountant'

Norms committee maY take a view

Norms Committee I
iffi-TSw199-A/R dated 06 lr0l20rs

5b
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06/10/2015 - Case No. A/R-200 (lws venture Metal Products Pvt'

Limited)

Firmmaybeaskedtosubmitthefollowingdetails:

1. Specific names of products for which wastage norns are required to be

fixed/modified i.e. whether Coffee Filter, Tea Kettle/Pot etc'

z. Technical report of SISI after visit of the unit on 20.06.2005 for fixation

of materiat, *urtug., arri"g manufacturing process has been submitted

only for "Coffee F]lter". Similar technical ieports for other products like

TeaKettle/potsetc.forwhichwastagenormsarerequiredtobe
fixed/modified may also be submitted, if available

3.Informatio"i"tt'p"ctofSl'No"3'4'5'11&llAofStandard
Deficiency Format, export product wise'

Norms committee maY take a view
/--->)

-< 
-6; \rrtl',-

(S.K.Jain)
DeveloPment Oflicer

Norms Committee I
iffi-TSw/200-A/R dated 06lr0l20rs
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 06t1012014 -case No. A/R-202 ( lWs. Jindal sAw Limited )

(Advance Airthorization No. 0510219331 dated 15.04.2008)

Firm may be asked to submit the following information:

l. Detailed calculations/basis for the quantities of import item at S1'

No. 7(Polyethylene-HDPE) supported by coating thicknesses and

coating areas-in the export products and wastages claimed at each

stage of manufacture.

Norms committee maY take a view

2'ff",,'
(S.K.Jain)

DeveloPment Officer

Norms Committee II
ffi-TSw2o2-A/R dated 06 ltol2ols
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Review of norm in respect of Advance Authorizations No 0410128352
dated 21.09.2011 and 0410127670 dated 30.08.2011- M/s Nexus Electro Limited,
Chennai

DGFT may refer to lD Nos 01/81/50l258lAM12lOES-ll/ 38 & 39 dated
03.09.2015 on the subject mentioned above. In this connection, it is informed that
the request of the applicant has been examined in the Ministry of Steel and
recommends for issuing the aforesaid AAs as per the following description:

"The import of relevant grade of Cold Rolled Grain Oriented (CRGO) Silicon
Electrical Steel Coils (Prime), thickness 0.23 to 0.35 MM and of width more than the
respective width of each of the export product wlth wastage of 1 .015 Kg/kg of export
product".

@
(S.K.Bhatnaga0

Deputy lndustrial Adviser

Shri P.Sahu, FTDO, DGFT, UdyogBhawan, New Delhi.

1;'

Ministry of Steel U.O. No. 2(18y2015-TW dated 14.09.201 5
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 06t10t2015 -case No. A/R-206 (lfls KEI Industries Ltd') (Annual

Advance Authorization No.0510186581 dated 13.07.2006)

Norms maY be modified as under:

1. Description, quantities and net weights of additional export products (Sl. No' 1 to 17)

may be specified as per enclosed Annexure'

2. euantities of import items for the additional export items may be allowed as under:

(i) Quantity of import item at Sl. No I viz. Copper Wire Rod (Electrolytic grade)

may be allowed as under:
(a) For Export products mentioned at sl. No. I to 10 as per Engineering Table 5'

(b) For Export products mentioned at Sl. No. 11 to 13 & 16 as per Engineering

Table 4.
(c) For Export product mentioned at Sl. No. 17 as 1.01 Kgs/kg content in the

exPort Product.
(d) Total quantity of this item against the Advance Authorization may, however,

be restricted to 1250 MT.
(ii) euantity of import item at Sl.No.2 viz. Aluminium Wire Rod (Electrolytic Grade)

maY be allowed as under
(a) For Export products mentioned at Sl. No. 14 &.15 as per Engineering Table 5'

(b) For Exporr product mentioned at Sl. No. 17 as 1124.45 Kgs'/KM, as per

Engineering Table 5'
(c) ioial q,rurtlty of this item against the Advance Authorization may, however,

be restricted to 500 MT.
(iiD Quantity of import item at Sl.No.3 viz. PVC Compound (cable Grade) may be

allowed as under:
(a) For Export products mentioned at Sl. No. 3 to 9 & 13 to 16 as 1'05 Kgs/kg

content in the exPort Product'
(b) For Export prod^uct mentioned at Sl. No. 10 as per Engineering Table 5'

(c) For Export products mentioned at Sl. No. || &,12 aS per Engineering Table

4.
(d) Total quantity of this item against the Advance Authorizatiotmay, however,

be restricted to 600 MT.

(iv) Quantity of import item at Sl.No.4 viz. XLPE Insulation Compound (Cable

Grade) may be allowed as 1.05 Kgs./kg content in the export products at sl' No'

1 to g & 13 to 12. Totat quantity Jrtn* item against the Advance Authorization

may, however, be restricted to 300 MT'
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O Qu血 均 Of mpOn iem激 飢.NQ6宙zEVAl出 1,T鶉 ∫TTダ ‰ 棚
allowed as l.05 Kgs./kg content in thc export

quantity ofthis iteln rnay,howcVCr,be restricted to 56.758 MT.

0い antity OH叫 m掟 m江 訛¨ ZL“

樅 驀 x績 鶯 場
allowcd as  l.02 Kgs./kg content in the exF

quantity of thiS item against the Advance

restrictcd to 12.201 ⅣlT.

(宙i) Quantity of import item at Sl.No.9 viz.XLPE Semi Conducting Compolmd may
be allowed as l.05 Kgs./kg contcntin thc export product at Sl.No.17.

Norms committee maY take a view

_rrs、v/206‐ A/R dated  06/10/2015

′

/誌
:―

(S.K.Jain)
Development Officer

男



REVISED LiST OF EXPORT PRODUCT WiTH SPECIFiCAT:ON′ CONDUCTOR S:ZE AND MATER:Aし INSULAT:ON/ARMOURiNG AND VOLTAGE RATING
Fixation ofthe norms in respect of Advance Licence No.0510186581 Dated 13 07.2006 obtained under para 4 7 of HBP(Vol.|).
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■ECTR CAL CABLE{HT POWER CABLES〕 3 Corex 150 Sqmm 38/6 6 KV XLPE/EVA

XLPE/EVA

3 Corex 50 Sqmm 18/30Ⅳ XtPE/PVc

ユ2/20 1241KV Xし

'E/PVC:LECrRiCAL CAB〔 lHT POWER CABLCS) 18/30KV XLpt/Pvc

Gre x 70 Sqmm 12/20(24)KV XLPE/PVC

TRICAL CABLE(HT POWER CABLES) ore x 240 Samm 63/63 KV XtPE/pvc

Corex 185 Sqmh 12′ 20(24}KV

63/5 3 КV XLPE/PVC
ELECTRCAL CABL(ぼ POWER CABLES) Gr€ x 25 Sqhm 600/10∞V

ELECrRICAL CABL‐ (LT POWER CABLES' Core x 1.5 Samm

Corex 1.5 Sqmfi 600/10011V

EuCIR,CAL CABIF(LV POWER CABrS〕 6rer 2.5 Sqmm 600/ilXXIV XLPE/PVC
ELECrR CAL CABLE(LV POWER CABLES) 6re r 25 $mn 600/10∞ V XLPE/PVC

ELECrR CAt CABLE(LV POWER CABLES} Gre x 25 Sqmm 600/10∞ V XLpE/

Grex 1.5 Sqmm XLPE/Pvc

87/15KV

FOr KE′ ノηぽ州:だeSとに

ハυrr70ャ鯵d sOη aFoγ

釣

" Revised auantitv ot @nductor and restricted accordins to TABLE 5 / 6 / 7 / 8
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Departttnent of lndustrial Policyど &PromotiOn

(TSW)

NC htteeting dated 17ノ 06/2014‐ Case Noo A/R‐ 19(M/S TEMA India Limited)

(Advance Authorization No。 0310288604 dated 27.08.2004)

Norllns may be modifled as under for the purpose of redemption of Advance

Authorisation:

1. Total net weight ofexport products lnay be specifled as 569 MT.

2駕籠胤解1耀現tl塾素胤ily静亀:盤纂肝1輝
MT

3. Importitern at Sl.No.2 may be deleted.

4.Quantity Of import item al

inclusive of 10.20/0、vastage

5.Quantity Of import item al
inclusive of ll.50/O wastagc

6.Quantity Of import item l
inclusive of 7.8%wastage a

・
織欄『 蠍麟樋

:麟淵
scrap.

8。 Quantity Ofimpo■ item at Slo No 7 may be alloWed as 205900 Meters

(183.867 MT。 )inClusive of2%wastage。

9.Quantity of import itcm at Sl.No 9 may be reduced to 10649 Meters

(11.406 MT.)inClusive of 2%wastage.
10.Quantity ofimportitem at Sl.No 12 may be alloWed as undCr:

Welding Electrodes:3.42814T

Welding Wires:3.428 MT
Welding Fluxes:3.428 NIIT

H.Quantity of import item at Sl.No 13 may be reduced t0 897
Nos.(2.81l MT)On net to net basis With accountability clause.

り .Impo■ ■em江 創.NQ И
ttЪ:諸 罷 鳴 り be FduCedわ 2 Noゝ゛313.Quantity Of import item at

MT)On net tO net basis With accountability clause.

И.Qutt■yOH叫 o■ ■em江
靴厳 き

'Vげ

ガ1罵#L鼻 ∬Ъ be
15.Total quantity of import it(

reduced to H Nos.(0。 982 MT)On net to net basis With accountability

clause.

16. No change
10&H

may be made in the quantities of import items at Sl No' 8'

Norms committee maY take a view

Norms Committee I
ffi-Tswilg-A/R dated o9lo7l2ol4

/毎 才 ‐二
(S.K.Jain)

Development Ofrlcer
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Departコment Of lndustrial PoliCy`ζ  PromotiOn

(TSW)

翌ユX3鴨器皿:棚0驚:品駆・
η3MS KJttπ u POWtt Tnttmissbn
;891 dated 21.11.2014)

Noll・lS fOr import item at Sl.No.10(aS per amendment sheet No.l dated 10.06.2015).

may be flxed as under:

ケ
 髄畦ぶ驀 11富i理事IIPttllT獅

露:∫:封腎壼:3亀::胤詰猟
n SION C-220.

No■ns comn■ ittce may take a view

/´
蒸 1鳴。

(S. K. Jain)
Development Officer

_TSW/223‐ A/R dated  06/10/2015

6上



To

Subject: Ratitication of Norms
HBP. Vol, I.

Nleetin g N o. ..............

Export Items:

Blank Standard Deficiencv Letter Format

of Advance Authorisation No. ........... dated .......... issued under Para 4,7 ol

Drted:

1 iVlodel nLrmber. technical spCciiiiation and specitic (uantit-v--both in terms olnumber (if an1') and/or

rveiqht. oleach esport product (Appendi.r-33 olcurlent HBP ret'ers).
1 Detail technical note on nranuf'acturins process includine the relevant i'lolv sheet.

■

『
，

一
・

,lJ Weighr oleach Export Product.

5 Wei_eht oi each of the irnported and indigenous input. sepalately fbr each product. fbr the purpose of
material balancing. Net r.veight (Gross rveight minus lVastage) fbr each imported and indigenous input

in the export product ma.v- be indicated. Net,'veight along rvith details o1'other imporied input to be

91! ,Uls r.I]gryp19q4lq!4lCu_glqtgps imp_o_1i1d1pp-cu!'edttuoin s-oL!!:c-e.s. othqr:thar-r the.-license. ii
anv. mav also be indicated.

I'111'I':tr

Technical charactelistics / part numbers. if

6 | Information about the inputs lequired per unit of the resultant product as per Sl. No. I of Appendi,r-

I lA appearins in current HBP (Vol.l) separately fbr each product.

Cornponents:

Assenlbly draヽ ハFings/diagrams ofthe resultant product shou′ ing placemcnt and cxact usc cf componcnts

in the

Biiirrcaied quantities of components to be accounted for in the resultant product and the re'-luiremerrt ol 
i

|

I cornponents a! spares. Rau, lvlaterial / Consumables . . .

l0 i Size and specification includin-e grade, composition- range. tl'rickness etc. of the items prcpc:r=d fbr'

I i.noo't
Starting from the specitication of the export product, basic calculation as ro ho,,v of raw materiri

proposed lbr inrport has been arrived at. including the net weight of components to be manutactured

out of these inrported materials, ,,vastages claimed at each sta-ge of manufacturing rviih compiete

iustitlcation and supporled by documentary evidence/drar,vings etc

1 Sheet layout diaqam of the material indicating tlre',vastage during blanking
９

一 Cross Sectional Diagram of export product with calculation of rarv nraterial requirement and the rveight

of the Cable in Kg. per I(m. Copy of relevant National/lnternational Standard/buyet''s data sheet may

also be iurnished.
Weight of Steel. which lerluires imported welding material, givin-e break-up of:

(lxxiii) Steel Plates/Sheets upto 30mm thickness
(l.rxiv) Steel Plates/Sheets more than 30 mm thickness and u,pto 70 mm thickness
(kxv) Steel Plates/Sheets more than 70 mm thickness.

- fl.txv:) Othp-rs .e.g. -Uan-ees, ,Pipes, Tubes, Bars/Rods, Castings/Forgings etc. - ' ' ' .

14 Particulars of tlie licenses obtained in the past and ratified by ALC (rvith or r.vithout modification) ior

thg same expr)rt ploduct coveled under this application. in vierv of Public Notice No. 48 dated

14.11.2002.

Use of export prodLrc!

You are advised to apply for SION
Please use expanded/full name ofend product. Do not use the abbreviations/short form.

It is not clear liom the details given in application lbr the Advance Authorization mentioned aboveas 
I

to rvhether it is a case of Physical expol'ts or Deemed exports. If the same is Deemed F.xpolts, copy of 
I

Prciect Authoriiy Ccrtiflcate (PAC) ancl detailecl inibrmation alongrrit[ relevant docunrents nra],'be I

6z

Detail technical drawings with dimension or each expOrt produttt皇 菫J堅1l111111■ 1里rll坐 9二睦
n」「nlshed_



firrnishedtothisol1lce.Further.ilthesupplyisagainstI
tbllorving details ma1 also be provided:-
EPCC licence number and date.

(it CIF value oi'the licence.
(ii) whetherthis licencervas issued underZero dutl'or3 percentscheme.
(iii) Custom dLrty saved amount.
(iv) Products to be manut'acrured.

Hou' EPCC licence holder inrends ro dischai'ge the Eo against the EpCC licence.
An1- other in fbrmation :

Theirrfbr.mationcariledibrmustbesubmittedwithinthree'ui
The intbrmation nrav be directly'sent t0................ Deput.f Diie*or Ceneral ot'Foiei-en Trade.
Nornts Committee-ll. Room N0.204A. DCFT. Ud1'og Bhar.van, Nelv Delhi-ll00ll. E-mail:

....... Of'flce Tel.:2i061562. E,rtn.......and copy olthe same must be endorsed to the
t::!.,,r:1]=1:llo1i'lffil?l:9 r'1?l!:.:,_''-:::-.=--":----' ,-,-., - ,. -_.----.-- -.-
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